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ORDER & copy af the Petition in Original Application No. 1081/2024

RIE SFHAT Judicial Section <judicial-ngt@gov.in>

Mon, 25 Novj2024 12:28:05 PM +0530 =

To "Sh. RAJA|CHATTERIEE Registrar" <registrarngt-kolkata@gov.in>, "National Green
Tribunal, Eastern Zone Bench, Kolkata" <ngtjudicial-kolkata@gov.in>

Respected Sir/Madam,

I am directed to forward a copy

of the Order dated 08/11/2024 passed in Original Application No. 1081/2024 Pinki Kumari
Applicant(s) Vers is State of Bihar Respondent(s). for your kind perusal & necessary action.

It is also intimated have that, henceforth no pleadings/ report/ documents etc in pending case will

be accepted exc<a;:§1L through E-filing module of NGT.

Pleadings/ report/{documents, etc. filed through E-mail will not be taken on record, unless
otherwise directed.

YIEY / Regards®
TRTARISTET

() / Consultant (Judicial
AP gRa / National Green Tribunal @
U <EUS / Prrincipal Bench@
€ et / New Delhi - 110001 @

© (JOd 2 Attachment(s) * Download as Zip = Add To >

/& OA NO 1081 of 2024 in LP 1... .pdf
‘ 265.2KB« O

% Pipki Kumari.pdf
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Ttem No.03 (}ourt No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1081/2024

Pinki Kumari Applicant(s)

Versus

State of Bihar Respondent(s)

Date of hearing: 08.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None

ORDER

i} | Pinki Kumari Mukhaye, Nagar Parishad, Newada State of Bihar has
seént a letter petition dated 16.01.2024 complaining about unscientific
handling and disposal of solid waste by Nagar Parishad, Nawada as a
résult whereof the same is being discharg;:d /dumped in river Khuri and
this letter petition has been registered as Original Application under
Skctions 14 and 15 of National Gr_een Tribunal Act, 2010 (hereinafter
referred to as ‘NGT Act, 2010’) in exercise of suo-moto jurisdiction in view
of law laid down by Supreine Court in Municipal Corporation of
G (eater Mumbai Versus Ankita Sinha and Others, (2022) 13 SCC

401.

2 Complainant has said that for management of solid waste, its
duimping site is already allotted but agencies responsible for handling,
management and disposal of solid waste are illegally dumping solid waste
im River Khuri as a result whereof it is affecting and damaging said river

besides emitting foul smell causing health hazards to local people.




an

In our view, complaint made in this letter can effectively be
dressed at first the instance, by District Authorities and Statutory
gulator and if they find any violation of environmental laws and

rticularly compliance and observance of Solid Waste Management

Rules, 2016, appropriate remedial action will be taken by them.

We accordingly, constitute a Joint Committee comprising District

Magistrate, Newada and Bihar State Pollution Control Board.

District Magistrate, Newada shall be the Nodal Authority for co-

dination and compliance of this order.

Above Committee shall collect relevant information and if finds any

viglation of Solid Waste Management Rules, 2016 with regard to

hdling, management and disposal of solid waste in Nagar Parishad,
awada appropriate prohibitive, preventive and punitive, besides
nedial, action shall be taken against violator(s) in accordance with law
ithin two month and a compliance report shall be submitted with
ngistrar, Eastern Zone Bench at Kolkata. If any further order is

tuired, Registrar shall place the matter before appropriate Bench.

With the above directions, this Original Application is disposed of.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

Nevember 08, 2024

iginal Application No. 1081/2024




